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Per Shri P. Sriniyasan

ORDER

4 o .
‘ i, . |

- : ' . Drlginal Appllcation No. 283 of 1987 vUas
dismissed by us after hsarlng bath the partles by

a datailed order dated 24-11—198@. Thﬂ applicant

therein has now rijled this review applicétion by

:

. which he wants us to review our ordsr dated 24~11-1384-
- b ] . .

.

' asy according to him, the said order‘cuntains certain
errogs apparent from the record. L N\

e . "2, ' °  We have perused the review application and
» ‘ o o .
we find that the applicant is re-arguing the whele

‘. ' matter and wants us to re-consider our earlier decision.

N ' o 'in the light of the sutmissions made therein., We rind

- no errer apparent from the record im our order sought

/

— E ‘ s to be reviewed. We cannot re~consider oul decision
rendered in that order and come to a different conclusion
as if we are sitting in appeal over that order. ue are

A i ' satisfied that our order doas not call for review,

e . 3. - In v;ew of the above,- we dismiss the review
application after circulation among purselves in terms

of fule 17{iii) of the Central Administrative Trlbunal
' , . '~, (Procedure) Rules, 1987, o S
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